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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 3695 of 2026

Laxmi Narain
..... Petitioner(s)
Versus
State Of U.P. And 2 Others
..... Respondent(s)
Counsel for Petitioner(s) - Ram Chandra Tripathi
Counsel for Respondent(s) . CS.C

Court No. -6
HON'BLE PRAKASH PADIA, J.

1. The only prayer made in the writ petition is to direct the respondent
No.2/Sub Divisional Magistrate, Tehsil Gobardhan District Mathura to
mutate the name of the petitioner on the basis of the Vasiyathama

2. It isargued by learned counsel for the petitioner that in this regard, the
petitioner has submitted a representation before the respondent No.2 on
22.10.2025 which is still pending.

3. On the other hand, it is argued by learned Standing Counsel that for
the relief sought by the petitioner, the petitioner has remedy to file
appropriate application as per procedure prescribed under the U.P. Land
Revenue Code, 2006 and the present petition is not maintainable.

4. Heard learned counsel for the parties.

5. In view of the matter, since the petitioner has remedy to file appropriate
application as per procedure prescribed under the U.P. Land Revenue
Code, 2006, no relief could be granted to the petitioner. The petition is
dismissed.

(Prakash Padia,J.)
February 9, 2026

saglain
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